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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 363/2025

In the matter of:

News Item titled “ Find it if you can wetland near Wadrabad vanishes under

inert wasre; MCD DDA shift blame” appearing in The Times of India dated

16.07.2025

REPLY OF RESPONDENT NO. 3, CENTRAL POLLUTION

CONTROL BOARD (CPCB)

MOST RESPECTFULLY SHOWETH:

1. That, the instant case has been taken SIIO-MOtO by the Hon’ble NGT,

Principal Bench based on News Item titled, “ Find it if you can wetland near

Wazirabad vanishes under inert waste; MCD DDA shift blame” appearing

in ’I-he Times of India dated 16.07.2025.

2. 1-hat 1-1on’bIc NGT vide Order dated 23.07.2025 and Notice dated

26.07.2025 imF)leaded the Central Pollution Control Board (hereinafter

referred as CPCB) as Respondent no. 3. ’1-hereby, the reply is made in

succeeding paragraphs. A Copy of Hon’bIc NGT order dated 23.07.2025 is

enclosed as Annexure I.

I-hat, CPCB is a Statutory Board constituted under Section 3 of the Water

(Prevention and Control) Act, 1974. It performs the functions under the

Water (Prevention and Control) Act, 1974 along with the Air (Prevention

and Control) Act, 1981 and the Environment (Protection) Act, 1986.
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4. That the State Pollution Control Boards/Pollution Control Committccs

(hereinafter referred to as “SPCB/PCC s”) have been constituted in

States/Union Territories under the Water Act, 1974 and the Air Act, 1981

and are empowered to perform functions and implement the provisions of

these Acts in respect of their territorial jurisdictions.

5. The issue raised in news item is regarding disappearance of a functional

wetland (Jharonda Pond) near Wazirabad in North Delhi, which once

supported aquatic flora and fauna. Further, it is alleged that over past two

years the pond has been alled with municipal waste resulting into

transformation of the wetland into a levelled landmass with no visible traces

of original ecological character. The article further notes that earlier, the

' Times of India’ had reported that material from Bhalswa Landfill was being

used to fill wetlands and Timarpur areas, both of which were historically a

part of Yamuna floodplain and catchment. However, during a recent site

visit, the area was found to be entirely dumped over and flattened. The

article further states that, according to local residents, the dumping has been

taking place for at least two years with little or no intervention from the

authorities. Until, August 2023, the site showed signs of biological activity,

including presence of grass and bird species. The article also highlights that

despite the Wetlands (Conservation & Management Rules), 2017, not a

single wetland in Delhi has been officially notified. The article mentions that

according to records of the Delhi Wetland Authority, only two wetlands

named Jharonda and Majra Burari, both located within the Yamuna

Biodiversity Park are listed under the Jharonda region. No wetland from the

Gopalpur area has been included in the notified list. As per the article, there

are several sites in the region that exhibit natural wetland indicators, such as

U
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presence of riverine grass species, and should therefore qualify as wetlands

under the applicable legal and ecological criteria.

6. That, it is humbly submitted that Solid Waste Management Rules, 2016

(hereinafter referred to as 'SWM Rules 2016’), have been notified by

MoEF&CC under Environment (Protection) Act, 1986 on 8th April, 2016,

for the safe and scientific management of solid waste. The role and

responsibilities of various State and Central Government agencies have been

stipulated under the said Rules. The relevant provisions under the said Rules

are mentioned as under:

' As per Rule 11 ( 1) d of the said rules the Secretary, in-Charge of Urban

Development department (UDD) in the State or UT, in this case Delhi

through local bodies shall ensure implementation of the provisions of

these rules

• As per Rule 15, of the said rules, local bodies and panchayats are

entrusted with the primary responsibility of collection and management

of municipal solid waste, maintenance and operation of the solid waste

processing sites and dump sites etc. in accordance with provisions of

these Rules.

As per Rule 16( 1 )(a), of the said rules, the State Pollution Control Board

(hereinafter called as 'SPCB’) or Pollution Control Committee

(hereinafter called as 'PCC’) in this case Delhi Pollution Control

Committee (DPCC) shall enforce these rules, through local bodies in

their respective jurisdiction.

In addition to that, Rule 14 of the SWM Rules 2016, specifies duties and

responsibilities ofCPCB including coordination with the SPCB/PCC for

implementation of various provisions of SWM Rules, 2016.

N .(,.T. of
d. No. 1513

Tv
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7. That, further, CPCB has developed Guidelines for the Disposal of Legacy

Waste (Old MSW) during 2019 with detailed methodology and process of

bic)remediation and biomining. The guidelines have been prepared to ensure

that concerned local authorities engaged in the bio mining process of legacy

waste shall follow procedures with specific compliance to following points:

• Analysis of screened fractions materials i.e., RDF, fine earth, prior to its

disposal /utilization

• Preparation of plans for utilisation /disposal

fractions Adequate provisions for leachatc treatment

• Maintenance of records /documents for disposal /utilisation of the RDF or

fine earth and other materials.

• Further, other aspects of process management, space management,

leachate management, fire and safety control measures, use of recovered

space etc. have also been included in the guidelines

of screened

8. In addition to the above, directions under Section 5 of the Environment

(Protection) Act, 1986, were issued by the CPCB to all the State Pollution

Control Boards and the Pollution Control Committees for the enforcement of

provisions of Solid Waste Management Rules, 2016 regarding the bio-

mining of legacy waste on 27.01.202 1 . (Annexure II)

9. That, accordingly, DPCC shall monitor and ensure compliance of the

directions issued under Section 5 of E(P) Act, 1986 for implementation of

SWM Rules, 2016. DPCC shall also ensure enforcement of provisions of the

SWM Rules 2016 by the concerned local authorities in Delhi.

10 .Further, CPCB formulated 'Indicative Guidelines for Restoration of Water

in compliance with directions of Hon’ble NG'F vide Order datediodiesF

i.i).t. of D

Regd. No. 4513
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10.05.2019 in OA No. 325 of 2015 titled Er. Col. Sarvadaman Singh

Oberoi rs. Uol & Ors. The guidelines include information collection and

gaps identification w.r.t. solid waste management in the catchment as well as

preparation of action plan for proper management of solid waste and

desilting of the water body. The guidelines were circulated to all the

SPCBs/PCCs including Delhi Pollution Control Committee (DPCC) vide

letters dated 18.06.2019 & 26.07.2019. Copies of the letters are annexed

herewith as Annexure-III (Colly). The said guidelines are also available on

the following link of the CPCB website-

https://cpcb.nic.in/wqm/ind-Guidelines- RestWaterBodies.pdf

11. That the Central Government has notified the Wetland (Conservation and

Management) Rules 2017 (Annexure-IV) and the Delhi Government has

constituted the Wetland Authority for Union Territory of Delhi vide

Notification dated 23.04.2019 (Annexure-V)

12. That, the answering respondent no. 3 craves leave of the Hon'ble Tribunal to

file additional replies if required in future.

13. That, in light of the above submissions, it is respectfully submitted that this

answering respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble Tribunal in this Original Application.

(Nazimuddin)

Scientist 'F’

Central Pollution Control Board

::i.i. d
4543

Regd. NO

t
+

V
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 363/2025

In the matter of:

News Item titled “ Find it if you can wetland near Wazirabad vanishes under

inert was&; MCD DDA shift blame” appearing in The Times of India dated

16.07.2025

AFFIDAVIT

I , Nazimuddin, working as Scientist 'F’ in Central Pollution Control

Board, Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 3 in

the above matter, do hereby solemnly affirm, declare on oath and state as

under :-

1. That I, the deponent herein, is well conversant with the facts and

circumstances of the present case on the basis of the information derived

from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB .

2. That the accompanying reply may be read part and parcel of the present

affidavit.

3. That the accompanying reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of

CPCB and available records and documents and the contents of the same

R.L. CtIa'
N.C.T. of

;;a
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are read over and explained to me and are not repeated herein for the sake

of brevity.

bt)
DEPONENT

HTtqWaq-al-l / NazllnuacJln
a IIl[ict, 'qF / Scientist 'F'

anTI VqsPT hdmI BN
Central Poliation Control Board
(q+ltd quI, m @ WMa! qf+gdr tma, ma W=W)
(wo EnvirDnment. Foresl And CIImate Change, Govt. of India)

qR&vT TT,FTp lg Wh VR. Rat–110032
Parivesh Bhawari, East Mun Nagar, D8lhi-110032

VERIFICATION

2 aCI ISIS

Verified at Delhi on this day of 2025 that the contents of the

above reply are correct and true on the basis of the records of the case as

mentioned the day-to-day affairs of the CPCB. Nothing has been

concealed therefrom or mis-stated.

\(
DEPONENT

HrkiPT\3RdFT / Nazimuddin
iglfi8 'VF / Scientist ’F’

€b+tnuW HdmI ae
Central Pollution Control Board
(wfqw, a $ qaqljqfjq#++njq,;RiTiTihT
(WO Environment Forest And CHrnab Change, Govt of Indi;)

qRiu v01. TIf agn viv. RM–no032 '
Pariv8sh Bhawan1 Eastidun Naqar1 Delhi_110032

ATTEgTB
,UBLI'NOTJ

GOVT. OF INDIA

li aCI tSIS
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 363/2025

News Item Titled “Find it if you can wetland near Wazirabad vanishes
under inert waste; MCD DDA shift blame” appearing in Times of India
dated 16.07.2025

Date of hearing: 23.07.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo-motu on the basis of the

news item titled “Find it if you can wetland near Wazirabad vanishes

under inert waste; MCD DDA shift blame” appearing in Times of India

dated 16.07.2025

2. The matter relates to the disappearance of a functional wetland

(Jharoda Pond) near Wazirabad in North Delhi, which once supported a

thriving ecosystem of aquatic flora and fauna. The article mentions that,

over the past two years, the pond has been systematically filled with

municipal waste, resulting in the transformation of the wetland into a

levelled landmass with no visible traces of its original ecological

character. The article further notes that, earlier in 2023, the Times of

India had reported that material from the Bhalswa landfill was being

used to fill wetlands in the Wazirabad and Timarpur areas, both of which

are historically part of the Yamuna floodplain and catchment. At that

time, Jharoda Pond was only partially filled. However, during a recent

site visit, the area was found to be entirely dumped over and flattened,

with no signs of the wetland remaining. The article states that, according

to local residents, the dumping has been taking place for at least two

8
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years, with little to no intervention from the authorities. Until August

2023, the site still showed signs of biological activity, including the

presence of grass species such as Phragmites australis, Phragmites

karka, Typha latifolia, Typha angustifolia, and Paspalum, and bird

species including the Indian moorhen, little grebe, and spot-billed duck.

The article also highlights that, despite the Wetlands (Conservation and

Management) Rules, 2017 coming into effect in 2020, not a single

wetland in Delhi has been officially notified. The article mentions that,

according to records of the Delhi Wetland Authority, only two wetlands

named Jharoda Majra Burari, both located within the Yamuna

Biodiversity Park, are listed under the Jharoda region. No wetland from

the Gopalpur area has been included in the notified list. As per the

article, there are several sites in the region that exhibit natural wetland

indicators, such as the presence of riverine grass species, and should

therefore qualify as wetlands under the applicable legal and ecological

criteria.

3. The above matter indicates violation of the Wetlands (Conservation

and Management) Rules, 2017, Environment (Protection) Act, 1986.

4. The news item raises substantial issues relating to compliance with

the environmental norms and implementation of the provisions of

scheduled enactment.

5. The power of the Tribunal to take up the matter suo-motu has been

recognized by the Hon’ble Supreme Court in the matter of “Municipal

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

9
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6. Hence, we implead the following as respondents in the matter:

i. Delhi Pollution Control Committee,
Through it’s Member Secretary
6th floor, C wing, Delhi Secretariat,
I P Estate, Delhi-110002

ii. CAO, Delhi Development Authority
Vikas Sadan,INA, New Delhi-110023

iii. Central Pollution Control Board,
Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

iv. District Magistrate, North Delhi
Room No-1,DM Office Complex,
Alipur,Delhi-110036

v. Municipal Corporation of Delhi,
Through it’s Commissioner
Dr. S.P.M. Civic Centre, Minto Rd,
SKD Basti, Press Enclave, Ajmeri Gate,
New Delhi, Delhi, 110002

7. Issue notice to the above respondents for filing their response/reply

by way of affidavit at least one week before the next date of hearing. If

any respondent directly files the reply without routing it through his

advocate then the said respondent will remain virtually present to assist

the Tribunal

8. List on 27.10.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

July 23, 2025
Original Application No. 363/2025
A
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